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3. The Superintendent* Railway Police,
Patna, has proceeded to the scene of the 
crime and is camping there. The Dy. 
Inspector-General has also visited the area. 
A large police force has been sent there
and the area is now being patrolled by the 
police.

4. it has been alleged that one young
girl was also kidnapped by the miscreants. 
This, however, has not been confirmed 
from the investigations made so far.

3. All-out efforts are being made by 
the State Police to apprehend the culprits 
who are absconding.
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12.16 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS* AND SHIPPING & 
TRANSPORT (SANSDIYA KARYA 
TATHA NAUWAHAN AUR PARIWA- 
HAN MANTRI) (SHRI RAJ BAHA-
DUR) : With your permission, Sir, I rise 
to announce that Government Business 
In this House daring the week commenc-
ing from 31st May, 1971. will consist of:—

0 ) , Further discussion on the Railway 
budget for 1971-72.

&) Consideration and passing o f the 
f l s w t t l  Ipsuranee (Emergency 

. ProvWons) Bill, 1971.

(3) General Discussion on the Budget 
(General) for 1971-72.

SHRI S. M. BANERJEE (Kanpur) : 
Because we aie not meeting in the Bysi- 
ness Advisory Committee I am raising 
some points. The next time I will not do 
it.

There has been a rise in the cost o f 
living index, an aveiage ten point rise, 
and it has reached 225, and according to 
the Pay Commission formula, the Central 
Government emplopees are entitled to 
another slab of dearnett allowance. 
Government has not taken any decision. 
There is growing discontent among the 
Government employees. I would request 
the Finance Minister through you to make 
a statement m this HoUSe without waiting 
for a calling attention motion, whether 
they are entitled to another slab o f dear* 
ness allowance.

There in closure of textile mills in 
places other than Bombay like Kanpur. 
So, it must cover all places.

MR. SPEAKER : I will admit it.

SHRI S. M. BANERJEE t About this 
Rs. 60 lakhs business, there must be a dis­
cussion, and another statement by the 
Minister.

g w  t o  w m r tf  (g ^ T T ): 
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SHRI SAMAR GUHA (C e n ta l) : I 
have written to you.

MR* SPEAKER : t will forward what 
you wrote to me to the Minister o f Parlia-
mentary Affairs without giving you the 
trouble of speaking on that. _ ^
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SHRI SAMAR OUHA • It is necessary 
to raise the matter m the House. We are 
very much concerned about reports 
appearing in the press that an international 
Move has been undertaken by the Big 
Pdwers to bring about a political settle­
ment on the issue of Bangla Desh. It has 
also been rerorted that important digmta- 
ues of foreign countnes have met our 
Foreign Office officials, that a reisonal 
letter from the Prune Minister of Ceylon 
has been communicated to our Prime 
Mimsteu The Government should come 
oat with a statement on the nature of this 
move, what is meant actually by this poll* 
ttcal Settlement, because there is only one 
political settlement, \ i / , withdrawal of 
the Pakistan army from Bangla Desh

SHRI S. M. BANERJFC : What is 
this political settlement except intervention 
by imperialist Powers. We do not want 
them to come into the Bnngla Desh affair.

SHRI SAMAR GIJHA • Our Prime 
MiiWt«r and our Government are conce­
rned and the names of our Prime Minister 
and our Government have been mentioned. 
It is absolutely necessary for the countiv 
to know the exact nature of the pioposal 
lor a political settlement. There should 
be a categoncal statement in the oidcr 
r« ffr u«?ft vyc*k in which they should tell 
us what they mean by a lolitical settle* 
nW}Bt, and what is the attitude of our 
Government in regard to the fishy move
undertaken bv some big powers........
{In terrup tions,)

MR. SPEAKER : In future 1 do not 
want 1$  allow any horn Member unless 1 
get advance intimation about it.

m w r r c  stroft (qsarr) : w w a  
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SHRI K. S. CHAVDA (Patan) : 1 have 
given a call attention notice regarding 
the flow of Chinese aims into West Beogal 
from Bangla Desh.

MR SPFAKER • Call attention is not 
concerned with the Minister of Parhamen. 
tary Affairs. If any Membei wants to give 
any suggestions on this motion, advance 
notice should be given. ] am not allowwg 
any other gentleman now.

12.22 hrs.

ELECTIONS TO COMMITTEES

( 0  N a t io n a l  s h i p p i n g  Bo a r d

THE MINISTER OF PARLJAMEN*- 
TARY AFFAIRS, AND S H I P P im *  
TRANSPORT (SANSADlYA KARYA 
TATHA NAUWAHAN AUR PAg&WA- 
HAN MANTR1) {$HR¥ RAJ BAHADUR) : 
I move:

“ that in poraiwMw of ratMttctiotf (2)
( * )  o f  $ e c t k » * A  « f  the M watem  Ship,
piog Act, iw «, th* M Rfctfc o f this 
House do proceed to ek st, ia such


